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CENTRAL rDMNI STRATIVE TRI BINA. 

CUTTI 	BENCH, C1JTTACK 

0. A. NO. 260/00264 OF 2015 

CuUack, this the 19t4 day of May, 2015 

CORAM 
HON'BLE MR RC. MISRA, MEMBER (A) 

Sri 1-larish Chandra Masanta, 
aged about 56 years, 
S/o Sri Chandaneswar Masanta. 
Permanent resident of Vi1iBateswar, 
F.O.-Mutiganj, PS./Dist-Baasere. 
Presenti' vorkin(y as TechB (Book Binder), 
P oof & Experimental Establishment, 

hrdiDur, Balasore. 

A1  piieiIr""" 
Advocate(s-I4/s S.K. 0] ha, S.K. Nayak 

VERSUS 

Uniop. of India rerreserted throuh 

The Secretary to Government of I1a. 
Ministry of Defence, 
Sa Br 	-'n Ne w Dclii I - 

)epartment of Defence search &. 
De\'eronrnent (DRf)0), 
\iinit1 of Dence retC 	'o1nie 

Sccntirc Ad isr to Rakshva Mantri, 
D DC) Bhawan, Rajaji Marg 
New Delhi-I 10005. 

Di rector, Directorate of Peresonnel, 
DRDO, DRDO Bhawan, Raiaji Marg, 
New Dlhi-1i0005. 

Director. Proof & ExDerinieetal Establishment, 
Ministry of Defence, 
At/110/PS-Chandipw. 
Dt-Basore-i5602. 

Resnoadenis 



260/00264 O 20 - - 	 - 	
- 	H M sand rJ4 

ORDER (OrTh 

R.C. M1sR, MEMBER (Al 

Heard Mr, S.K. Ojha, Ld. Counsel for the applicant and:  Mtr 

C.M. Singh, Ld. ACGSC for the Respondents. 

The facts of the matter are that applicant is presently working 

as Tech-B (Book Binder) in the Proof and Experimental Estabshment, 

under the Ministry of Defence. His grievance 

is that, as per the recommendations of the 4th 
 Central Pay Commission, 

Book Binders are entitd to get scale of Rs.950-1500/-. However, the pay 

o the appcant was fixed n the scale of Rs.850-1150/- with effect form 

2305J991 ignoring the recommendations of the Pay Commission. Even 

.hougn in the meantme, appcant has been prornotea, because of is rC 

fxaticn of pay in the revised pay scale as aforesaid, he Yas suffeec 

financially over the years. Hs further grievance is that even though he. has  

been making representation n this regard to Respondent Nos$ & . 

cont;nously over a period o time the concerned authcritis 

cotrered to took into his grievinces. 	He has filed a copy of the latest 

epresentation made to Respondent No3 at Annexure-A/6 and 

ropresentaton is dated 16.01.2-0I5. 

On the other hand, Ld. Counse for the Respondents Mr. C.M. 

Singh faied to immediatev to throw any !ght on the grievance of 

applicant as weil as the representauon preferred by him. 

Having regard to the facts and circumstances of the matter, at 

thi 	t 	i sstage wh 	o 	 t  No.3 viz 
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Drectorate of Personne, RDO, DRDO Bhawan, New Deh to dispose o! 

the representation dated 16.01.2015 and communicate the decision there 

on to the apphcant through a reasoned and speaking order, However, ft 

made dear that in case the ap!icant is eigbe for revision of pay 

ocst of Book Binde;, h pv may be fixed according to Pay Commissc 

;e:ornrnendations ad the consequeitie benefits may be awarded to the 

appcant wiir a period of 60 diays from the date of 'eceipt of this order 

5. 	Wth the above observation &nd direction the O.A. is disposeru 

of t the admission itseif. No costs. 

On the prayer made by Mr. S.K. Ojha copy of ths order aiong 

'.vrcn reaper book be sent to R 	ndent Nos, 3 & 4 	whch Mr. 

fl  
e the postai reausftes by tomorro ;.., 20.05.2015. Free cops o f: 

order be also made ce to Ld. Counse or both the sues 

MEM13ER 


